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20. Uttar Pradesh 

s i. West Bengal .

150.86

96.76

86.3a

60.27

T o t a l  . >334-55 893.34

Norn : Beside* loan instalments am mating to Rs. 893.34 crorcs, the Corporation has also sane, 
tioned Rs. 6,10 crores for project-linked RE Debentures floated by State Electricity Boards

the opinion of the Attorney General of 
India regarding the entitlement of

Coal Wa«heries

n  a4. SHRI VIRBHADRA SINGH : 
SHRI SUBHASH CHANDRA 

BOSE ALLUR1 :
Will the Minister or ENERGY be
pleased to state :
(a) the number of coal washerics wot king 

in the country ;
(b) whether it is a fact that Government 

propose to set up a number of coal washerics 
to meet the growing demand of coal in the 
country ; and

(c) if so, what formulation have been 
made for the Sixth plan period ?

THE MINISTER OF STATE IX THE 
MINISTRY OF ENERGY (SHRI 
V IKK AM MAHAJAN (a) to
(c) • At preaent 16 washerics are 
under opertion. During the 6th plan period 
Goal India Ltd. propose* to set up 11 new 
washerics, including two washerics for 
beneficiation of non coking coal.

Sharing; of The in Dam Power and 
Water by Rajasthan at d Punjab

1125. SHRI RASHID MASOOD • 
SHRI MOOL CHAND DAGA: 
ACHARYA BHAGWAN DEV:

Will the Minister of ENERGY be 
pleased to state :

(a) whether it is a fact that the Attorney 
General to whom the question regarding 
sharing of The in Dam power ami water 
between Rajasthan and Punjab was referred 
has submitted his report to the Govern-
ment ;

(b) if so, when was the report expressing 
his opinion was submitted by the Attorney 
General; and

(c) the opinion expressed by the 
Attorney General and the decision if any, 
taken by the Government thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (») to (c) . 
In a meeting taken by the Prime Minister 
on I4*«-I979. with the Chief Ministers of 
the concerned States, the Prime Minister 
felt that since the issues are to be decided 
on the basis of legal rights, he would take

Rajasthan and Haryana for a share in 
the power benefits from the Thein Dam 
Project. The Attorney General gave his 
opinion on 2-5-1979, which has analysed 
all aspects of the issues involved. The 
matter is still under consid<ra.ion of 
Government.

Posting of Judges for disposal of 
Pending Cases

1126. SHRI G.Y. KRISHNAN:
SHRI K. MAKANNA:
SHRI CHHITrUBHAI GAM IT: 
SHRI KRISHNA PRAI A?

SINGH :
SHRI SUBHASH YADAV:
SHRI RAM SWARUPRAM:

Will the Minister of I .AW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state :

(k.) the names of High Courts in which 
there is a need of judges to be posted ;

(b) the names of the Slates in which 
there Ls a large number of pending cases 
and since when ;

(c) the number of cases pending for 
more than ten years High Court-wise; 
and

(d) the measures «.r Government have 
taken or propose to take for tlieir speedy 
disposal ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKER ) : (a)
The following are the 'High Court* 
in which vacancies of Judges exist :•—

Allahabad, Andhra Pradesh, Bombay, 
Calcutta, Delhi, Gauhati, Gujarat, 
Himachal Pradesh, Jammu & Ka-
shmir, Karnataka, Kerala, Madhya 
Pradesh, Madras Orissa, Patna, 
Punjab i t  Haryana and Raiasthan.

(b) & (c). Intimation, as furnished 
by the High Courts, is given in the 
statement at Annexure I.

(d) Measures taken by the Govern-
ment or the speedy disposal of the cases 
is g ven in Annexure It.
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Annex urt I I

The following steps have been taken for 
speedy disposal of cases in Court* :—

(i) The Code of Civil Procedure was 
amended in 1976 to abolish the 
provision of second appeal to the 
High Court vuU section 100 A .

(а) The Code of Criminal Procedure 
based on the recommendations 
of the Law Commission was enac-
ted in 1973 and amended in 1978.

(3) The states and the Chief Justices 
have been requested to adhere to 
specified time schedule for send-
ing their proposals for filling up 
the vacancies of the Judges posts.

(4) The sanctioned strength of the 
Judges has been increased.

(*) Cases involving common question 
are being grouped together by 
several High Courts.

(б) Apart from the above, certain 
High Courts are taking the follow-
ing steps for ensuring better dis-
posal o f cases;

(a) Fix ng matters for hearing 
by • giving short returnable 
dates.

(b) Dispensing with printing.

(c) Expediting and giving pri-
ority to matters under cer-
tain Acts.

(d) Grouping of mat ten arising 
from Land Acquisition cases 
etc.

L o a a  I n c u r r e d  b y  O i l  I n d u s t r y

1127. SHRI G. Y. KRISHNAN: Will 
the Minister of PETROLEUM. CHEMI-
CALS AND FERTILIZERS be pleased 
to state :

(a) whether some loss has berm incurred 
by the industry during the last six months 
due to increase in the prices of pctro- 
products ;

(b) if  so, to what extent ;

(c) whether an increase in the prices of 
petro-products is still inescapable ; and

(d) if so, what are the items on which 
Government had to undergo heavy loss 
during the last six months?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI):

(a) Yes, Sir. There was a reduction in the 
profitability of the public sector oil refining 
and marketing companies together during 
the last six months i.e. from June 1980 to 
end December, 1980.

(b) Rough estimates indicate that 
the gross profits came down from Rs. 82.43 
crores in June-December, 1979 to Rs. 56.53 
crores in June-Dee. 1980. The short fall 
works out to Rs. 25.90 crores or nearly 
31.4% for the six monthly period.

(c) The prices can be expected to be 
stabilised only when increases in on-shore 
and offshore production of crude oil with-
in the country excced the growth in de-
mand for petroleum products.

(d) The factors leading to the losses/ 
reduction in the profits of the Public Sec-
tor Oil refining and marketing companies 
during June-Decembcr, 1980 are listed 
below :—

(i) Non-recovery of unavoidable ex-
penditure on maintenance, de-
preciation, wage bills of permanent 
employees and other infrastruc-
tural costs in the Eastern Sector 
due to Assam Oil Blockade.

(ii) Increased expenditure on financ-
ing the import of crude oil and 
petroleum products at higher 
prices.

(iii) Increased operational costs due to 
escalations in the wages, electri-
city tariffs, maintenance and re-
pair expenses, costlier purchase 
of chemicals and utilities, higher 
war risk insurance expenses and 
additional expenses on transporta-
tion of Bombay High crude due to 
new pij>elines.

H Y D R O - E l e c t r i c  P r o j e c t  o n  
t h e  N a r m a d a

1128. SHRI CHITTA BASU : Will 
the Minister of ENERGY be pleased to 
state :

(a) whether Government have decided 
to set up a Hydro-Electric Project on the 
Narmada ; and

(b) if so, the stage at which the project 
rests now ?

THE MINISTER OF STATE IN THE 
MIMISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) s

(a) Jfc (b) The Ministry of Energy is 
anxious that the hydel projects on the 
Narmada be expedited. Discussions have 
been held in this regard with the Chief 
Ministers concerned. Further discussions 
are also proposed to be held shortly.




